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HITIRE HATAT
i
e faeeft, 28 S, 2018

FT. &1, 3145(31).— HFetd TEhT, FHOAt Aterf==w, 2013 (2013 w7 18) F¥ &mer 419 it ITLTT (1) TRT
Taed QTN T AT F3d g, Y | Ui doet e stfarseor, e A dis & wmaEr w3t § i
IHT TITSIT % forT FIvae F1d Farad H qfgrg=mr 1.1, 1935 (31), arg 1 4, 2016 FT 37 geee
2. 3Fq sAferg=eT i it #, —
() FTE. 1 ¥, =99 (4) | “(2) T T’ Tfafve &1 9 B S,
(il) 7 . 10 3% 3E9 "Hateaq wfaftedt F warg Metorfea sia:zafoq fr o —

“11 Tredty et fater srfeameor, s =rrds ST (1) TS TS
3. 7 ATAHHAT 1 T2, 2018 FT 99 ZRM |

[T. . 7-4501 1/44/2018-991T.1V]
FATeaT FATY f¥ig, g af=a

feoqur—aer sferEET W & o, sEreTer, 9 I, @ 3, I9ET (i) § O FTem wediw 1935(3),
AT 1 97, 2016 ZTT TR 6T T2 oft 3 Jeae=md Hemes qTed & TS0, STETor, 9 1,
T 3, IUEE (ji) § FT.3. qCATE 345 (1) A0E 3 T, 2017 g7 TRTird R o

3643 GI/2018 )]
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MINISTRY OF COPRPORATE AFFAIRS
NOTIFICATION
New Delhi, the 28th June, 2018

S.0. 3145(E).—In exercise of the powers conferred by sub-section (1) of section 419 of the
Companies Act, 2013 (18 of 2013), the Central Government hereby establishes the National Company Law
Tribunal, Jaipur Bench at Jaipur and for the said purpose further amends the notification of the Ministry of
Corporate Affairs number S.0. 1935 (E), dated the ™ day of June, 2016, namely:—

2. In the said notification, in the Table, -
(i) in serial number 1, in column number (4), the entry “(2) State of Rajasthan”, shall be omitted;

(ii) after serial number 10 and the entries thereto, the following shall be inserted namely:-

“11 National Company Law Tribunal, Jaipur Bench Jaipur (1) State of Rajasthan.”

3. This notification shall come into force on the 1% day of July, 2018.

[F.No. A-45011/44/2018-Ad.1V)]
GYANESHWAR KUMAR SINGH, Jt. Secy.

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii), vide number S.0. 1935(E), dated the 1st day of June, 2016 and subsequent amendment was
published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number
S.0. 345(E), dated the 3 February, 2017.
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